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ITR 688, he submitted that the additional ground raised by the 

assessee should be admitted for adjudication. 

 

7.       The learned DR, on the other hand, strongly opposed the 

admission of the additional ground and submitted that the 

assessee at this juncture should not be allowed to raise the 

additional ground. Alternatively, he submitted that he may be 

granted time to go through the same and obtain a report from the 

Assessing Officer.   

 

8. After hearing both the sides and considering the fact 

that the additional ground raised by the assessee is purely legal in 

nature and all material facts are already available on record and 

no new facts are required to be investigated, the additional 

ground raised by the assessee is admitted for adjudication. 

 

9. The learned Counsel for the assessee argued both on 

merit as well as on the additional ground which is legal in nature 

and filed the following written submissions: 
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10. Referring to the copy of the assessment order, he 

submitted that there is no satisfaction recorded by the Assessing 

Officer for initiation of penalty proceedings u/s 271D of the I.T. 

Act. Referring to the decision of the Hon'ble jurisdictional High 

Court in the case of Srinivasa Reddy Reddeppagari vs. Jt. CIT vide 

writ petition No.44285 of 2022 dated 26.12.2022, he submitted 

that the Hon'ble jurisdictional High Court relying on various 

decisions including the decision of the Hon'ble Supreme Court in 

the case of CIT vs. Jayalakshmi Rice Mills reported in (2015) 64 
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